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ORDER (Oral)

Hon'ble Smt. Lakshmi swaminathan, VC {J)

i

respondents have passed an order dated 31.5.2001

which is 1n pursuance of Tribunal’s order dated
4
15.12.2000 1n OA-2123/35 (Annexure A-2). Learned

, however, submits that the petitioners are

aggiieved 0Oy this order as according to nim, there
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